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on these items. From these amounts how
much money had been allotted to each
State within these years?

SHRI P. C. SETHI : As far as the
basic duty on sugar for 1958-1959 was
concerned, the duty collected was
Rs. 46.52 crores. In the year 1969 the
duty collected was Rs. 80.06 crores.

As far as additional duty collected was
concerned it was Rs. 13.75 crores for
1968-69 and it is now Rs. 16.75 crores.
In the case of tobacco, additional duty
collected was Rs. 7.26 crores for 1958-59
and it is now Rs. 23.09 crores. In the
case of textiles and other commodities,
the additional duty collected was
Rs. 21.23 crores. Itis now Rs. 22.75 crores.

SHRI DHIRESWAR KALITA: My
question was about the allocation. My
question has not been answered. I wan-
ted to know the amount of duty that was
collected on these articles and how much
of money had been allotted from these
amounts to each State for all these years.

SHRI P. C. SETHI: As far as the
basic duty is concerned, the funds collec-
ted from the basic duty are given to the
States as recommended by the Finance
Commission. As far as the additional duty
is concerned, the additional duty entirely
goes to the State  Governments after
deducting the charges of coliection.

SHRI N. K. SOMANI : While one
may argue for and against the recom-
mendations of the duly constituted body
like the Finance Commission, one does
not know why so much is stated for an
illegetimately constituted sub-Committee
of the N. D. C. on such technical and ad-
ministrative matters. Nevertheiess, in view
of the difficulties cited, I would like to
know whether, when the original system
was changed from sales-tax to excise duty,
was tie N.D.C. at all consulted?

Secondly since a sub-Committee has
now been constituted, whether the sub-
Committee of the N. D. C. was asked to
take public evidence from all interests
concerned including the Finance Ministry
before coming to a definite decision ?

SHRI P. C. SETHI : It would not
be proper to call the sub-Committee as
illegitimately constituted committee of
the N. D. C. Even when the system was
changed they' were consulted. And it was
with the concurrence of the State Govern-
ments that the changeover was made in
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the year 1950. Again when the question
was further considered, the Chief Minis-
ter was consulted and Dr. B. C. Roy
along with the other Chief Ministers
went into the question and ultimately
recommended that artsilk should be in-
cluded. Therefore, right from the very
beginning, for this changeover, we had
consulted the State Governments and
even now we want to consult them at
their conference.

Hospitality offers received by officers
of finance Ministry from abroad for

their sons
+

*813. SHRI CHANDRA SHEKHAR
SINGH :

SHRI RAM CHARAN:

Will the Minister of FINANCE be
pleased to state:

(a) the number of officers in the Mini-
try of Finance (Secretariat proper) who
received offers of hospitality for their son
from foreigners abroad during 1969;

(b) the number of them who sought
permission from Government for accepting
their hospitality offers on the basis of letters
received by them from the foreigners;

(c) the number of cases where the offi-
cers’ contacts with the foreigners were
brought to the adverse notice of Govern-
ment and also sought to be investigated
through the Intelligence Bureau and the
result thereof?

(d) the number of cases in respect of
whom the permission was granted/refused;
and

(e) whether a copy of each of the letteT
written by the foreigners, on the basis of
which permission had been granted/re-
fused will be laid on the Table?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI): (a) and (b). During 1969, there
was one case, where an officer in the Se-
cretariat of the Ministry of Finance ap-
plied for permission to accept the invita-
tion cxtended to his son by a foreigu na-
tional to spend two weeks’ holiday abroad
with the latter. After necessary examina-
tion, permission was granted.

(c) With respect to the same matter
which is referred in reply to parts (a) &
(b) of the Question, a communication
was received in the Ministry of Financ
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and another in‘the Ministry of Home: Affa-
irs, inter alia, suggesting the need or a
closer check about the contact of this
officer with the foreign national, who
had extended the invitation. In the second
communication received in the Ministry
of Home Affairs, the need for an inves-
tigation by the Intelligence Bureau was
also suggested. But both these communi-
cations were reccived well after the per-
mission had been sought and granted.

(d) There is not other case in the Se-
cretariat proper of Ministry of Finance
except the one referred in reply to parts
(a) & (b) where any such permission was
sought and was granted or refused.

(e) No, Sir.

=it 277 waw fag : a1 § a8 o g
g fr fazalt g fg wF frg aa & ez
TR E AfTFTY &1 quA R A AT
A9 1 smafy &, 9% o fow ¥
T T A 9% F4T AE0 @1 AT ghAT 7
FAT AETeT WEIT T I FT FT47 F1 q27
T AF IR @A T FqNA qQA HG ?

=t No Wo A : Iaveww WREH,
qrAg geer 4 5@ 9@ w1 fow frar
g ag =afym asa & sa earfes
F qT® AT Y | 39 g F oy faarady
F ol F qIA T AT 9 @A qATH
HH TE EET 1 (Tagw)

«f; Az mat : foF 9@ ¥ ey )
Iq ATHFIT F qATH F qE A H¥
saafa & 7%, W1 | uF AfF 0@
g7 (waaw)

SHRI HEM BARUA: We have co-
pies of the letters. We can disclose the
names. A foreigner living in Bangkok
called Paul Grandi has written to Shri
Parsai, Hindi officer in the department.
A complaint against this man was made
to Shri Morarji Desai when he was De-
puty Prime Minister and Finance Minis-
ter. But nothing has been done against
this officer. He indulges in astrological ram-
page. There should be an inquiry into it.

=t a7 qa7 fqg : 98 a9 F@r aF
qT g 5 =@ awaT 7 quE HA Wi}
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T® s il F1 @9 F do fF & sk
SH ¥ AR gar € 5 9w F iy { w@iw
FA Y S TG TG A T R ?

&Y Wo Wo B : yg AT AYY AT &
fr zm afusrd 4 dfaml & OF F 99
fag & 193 ¥ wAE g 1 WO
AT F ]I ag AA I g oA
smE ¥ 7@ afewr F ofEr ¥ v
ST T T @7 § R ag Gt
fafsrre s@ R & | Swr & & 7 Far
g5 o aa v 7@ g fF sl
TFIX & qUdg g\ w1 fFAT w5y
e

Y IM W YW qed ¥ TEF 7
| 3!'&1%‘1‘(“1', Y Fo dlo THTE, Fﬂ*’:’f
afasw1dy, F1 e ar sfagrg s TEar
g1 1965 ¥ ITARTE ATE W TAfA-
S| F 9 afawmd &1 e fermx
%< fagr a1 | a § g9 %1 fafawr arw
feam # sfasrdr a= @t @1 0 SF AT
FH 2 @9 & ga g=rar, f9w &7 e
F qefaem &Y & 1 ag B o) fafaees
¥ TF-ETH AGT E | 99 F TR F 1 AW
Arg wog &7 fafesd aaars g & 1 WA
g § %71 & % 24 99 F1 §a7 7 &
9T TG @ AT gHal & | § 99 97 A
2 X 9g FX GAT ARATE | T@ 7
a9, 1969 FT qa &, f9@ &1 =t @1
WS A o gErE & faer 2099 H
faar:

“Business now is also getting better
and I know that I will make it”,

“The milk account has’'nt come
through vet but I thinkif that company
will use advertising as sales builder, PAG
will get the account.”

| ¥ St faek IS FY A o
2, 98 faes-uFTe W1 &, T AT A
T aEd g, .. (FEE) ...
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st g W ITIeTe wEEd, W
g AT AT § L E q@ ¥ Y
AT S FE FI @ §, I 2a 93 @l
CICE|

SHRI S. KANDAPPAN : There is a
gencral rule that when documents of such
a nature are quoted, they have to be laid
on the Table of the House.

St TR T IR AW I FT A
F2T H FT E-

“ooo things sure did not look too rosy:
Business taking a good turn now how-

# gg AT mgaT g 5 AT sw e
FY ST AT FET 2, T AL 99 0T A A
g gr g ? § ag o s wear g
AT TAFT FTE T ATHTF F AT 3 W
F FRA-=Eed ¥ & g1 7@ 7 fow sfe-
FT 1 I A7 agr 9 fr g, ST
Jurr AT § ST ST WYL TF AT Y A ondt
Fer ¥ f& @9 ¥ g (JrE) @91
X F1 39 A IgH feea § A v
STEAT §—FAT TR ALFT T A AL
AT 9T T@ FL AT AT WG F qE
F9T T ATHS § g T Fo0Torq &Y g a4l
N FIE W AR e 93X faEe
F@ ¥ ford 3% A AT FGA 7

# g W ST ATEaT § fF oA TRe
gEr ¥ e @1 § 5 fw o=e:
wo iWo A Tw fawrw frwmw
§ o famis qE wEE FE 3 fO9
AR I & S ¢

=t Wo wo @ : WET aF AN F T
7 qTEAS FT N &, TF HX T WY ger
T & 6 2T & 79 8 F g S arere
oA M I AT R F
o @9 & aifw g ..

Mo tmq\wﬁm:ﬁw%ma?
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st Wo Fo AR : & fag<r srfEER
fromd g, wmraEE ... (-
qR) ... 9@ IF ;g YW fF I aW
FT A et #13 § ar o8 W/ E—
g a9 AY JTEETQ H qger @17 g
g d TaF FTAFIE v 1 AfeT AT 49
JATAT AT, S FFE FT IS AT SEEA
srew fafrex &1 a8 fear &)

gl aF ¥ £ R 9T F o S 0
faRwr & smaT @—sny wg § 5 o=l
ARt F AR ¥ Fo FHAR ag W AR
FT gt &, &1 aFar g fF s ag #1 §®
Fra faw & R0 A7 o g, ST S
Y T9E ¥ I FT FB AT A |

=Y YW AN : AT Fe q7 F AT
39 %1 A faw X @ afsw, 3@ T
srafeaa wifge & saE | 99 ¥ 9}
gaT & 5 87 F1 orew ¥ qy faw g
I 99 FT ARG T I F AR FIA
g—afra IEwT T foraT Wy € 1

=Y wo Ao FSF : IF TF 7 F f@a«TE
St faiad ong €, 99 W 99 &7 T
& @ty 1% foF g, o6 7 o ag
ITE € | AT IET A TgT A1 I8 qAreT
Tt 9 wwga R g, g s A emen
F4I

| TH T : F]T AT IT 5 THo
dtse & AT ¥ wFq &, fawgiq wrefer &
gy weX frar § o fom & fa=mw
IR gE BT FW FT qOHUE Wi
g... (maw) ... w9 g @@ |
g @fe ... (swwema) ..

SHRI HEM BARUA: There were
various allegations of corruption against
this officer. You should enqutre into these
charges.

Prime Minister, Minister, of
F Mini of A ic Energy
and Minister of Planning (SHRIMATI
INDIRA GANDHI) : My colleague has
said that this particular allegation
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had not been made before. Now that it
has been made we shall certainly look
into it...... - (Interruptions)

SHRI CHAITAMANI PANIGRAHI :
This is one of the mauy instances in which
foreign patronage is being used to sabotage
the national economy in various ways,
Is the hon. Minister aware of the fact that
among the board of directors of the In-
ternational Ore and Fertiliser Company
are the ex-Secretary of the Ministry of
Firance, ex-Chairman of the Union Public
Service Commission, ex-Joint Secretary
of the Home Affairs, ex-Chairman of
the National Mineral Development Cor-
poration, Bilgrami and thc Managing
Director is one Mr. Rahmatulla, and
that they have close contact with the Se-
cretary, Ministry of Foreign Trade and
this is how they are trying to sabotage the
fertiliser policy of the Government of
India because of their contacts with foreign
firms in America? I should like to know
whether the Government would enquire
into this matter and place their findings
before the House.

SHRI P. C. SETHI: This particular
matter does not arise out of this question,

SHRI CHINTAMAN IPANIGRAHI :
It arises because the ex-Secretary of the
Ministry of Finance is there.

SHRI P. C. SETHI: I shall point out
to the House that the person concerned is
not in charge of any administrative work;
he is doing Hindi translation of English
versions; therefore prima facie it does not
appear to be a case where an officer. ...
(Interruptions) . . . The Prime Minister said
and I have also said that how that
certain hon. Members have raised a few
questions we shall certainly look into
that matter and make further enquiries.
........ (Interruptions.)

MR. DEPUTY -SPEAKER: The

Question Hour is over.

g AW TR QY e g F
=R ¥ AFH TH §, TF WEH W
N § AR OF T A 9 F A e
T ¥ AT AT FT g S,
(samgw) . ..
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MR. DEPUTY-SPEAKER:  Order
order. Shri Viswambharan. Several Hon.
Members rose—

. SHRI HEM BARUA: The best thing
is to dismiss this man from the Ministry.
(Interruption).

SHRI KANWAR LAL GUPTA: Sir,
I want to raise a point of order.

MR. DEPUTY SPEAKER:
hear one by one. Order, order.

SHRI K. LAKKAPPA: Let a half
an-hour discussion be held on this.

MR. DEPUTY SPEAKER : There
are ways open to you, Mr. Lakkappa.
I am only guiding the proceedings of the
House. Ttis 12 O’clock now and that is
why I am passing on to the next item,

Let me

sigar e @ gutera weEw,
AR T W1 AR 2 o wew & e
AT 12 a9 aF 73 § "909 95 o1
wFd g AfET wm Adw fre o g
ATl FT WY GO FT faqr.

MR. DEPUTY-SPEAKER: Iam not

looking to the clocks there. I am looking
to the time-piece on my table.

ol ®AT T AR J9F =W q@ A
fafreex =t sfiee adt #w1 w1fqn, =
T ThET § 1 srew faft g
W g7 @R, A a7 geeie
A gAM | / ag A w g oA
fafeex w8 f5 Q@ $@amd @i 1 3
SR @l A O S 7
(zmmews) . .

SEVRERAL HON. MEMBERS rose —

MR. DEPUTY-SPEAKER: If you
are not satisfied with the answers, there

are many ways open to you and you can
resort to them.

. SHRI K. LAKKAPPA: This is a very
important question. Many officers are in-
volved in it, and you are not allowing any
more supplementaries. (Interruption).

MR. DEPUTY-SPEAKER: Mr. Laka
kappa, you can kindly write and it may
then be considered.
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SHRI PILOO MODY: Sir, I would’

like to know how many ways are open
to synchronise your watch with the rest
of the clocks in the House.

MR. DEPUTY-SPEAKER: That can
be looked into. There may be a mechani-
cal failure. I admit machines can fail,
and human beings can fail.

SHRI KANWAR LAL GUPTA: Let
them make an enquiry against the officer.
(Interruption).

Several Hon. Members rose —

SHRIMATI INDIRA GANDHI :
I thought that I had cleaily stated that
some allegations were made and they
have sent to us and they were looked into.
Now, quite different ones have been
madz, and also, it has been pointed out
that some scntence in that letter may have
another meaning: it may be code or some-
thing. I have stated vevy clearly that these
matters will be enquived into. ([aterrup-
tions).

SHRI K. LAKKAPPA: Many senior
officers are involved in it. No action has
been taken.

MR. DEPUTY-SPEAKER
order.

Order,

SHORT NOTICE QUESTION

Introduction of Central Industrial
Security Force in Cochin Division
of F. A.C. T.

S.N.Q. 13. SHRI P. VISWAMBHA-
RAN: Will the Minister of PETROLE-
UM AND CHEMICAIS AND MINES
AND METALS be pleased to state:

(a) whether the Fertilizers and Che-
micals, Travancore Limited has decided
to iniroduce Central Industrial Security
Force in the Gochin Division of the Com-
pany;

(b)Y whethter notices have been issued
to the employees in the Security and Fire
Depaviment in the Cochin Division in-
forming that the same Department will
be abolished; and

(¢) whether the employees have repre-
sented to the management of the Ferti-
lizers and Chemicals, Travancore and
Government against the introduction of
the Central Industrial Security Force and
réquesting that they should be retained in
rvice?
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THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND MINES AND
METALS (SHRI D. R. CHAVAN):
(a) and (b). FACT has proposed that the
Central Industrial Security Force Act,
1968 be applied to the Cochin Fertilizer
Project. Accordingly the security and
fire-fighting staff have been requested
to give their option to join the Central
Industrial Security Force.

(c) The FACT Cochin Division Employ-
ees Union have represested to the mana-
gement against the introduction of Cen-
tral Industrial Security Force. Govern-
ment of India have not received any re-
presentation.

SHRI P. VISWAMBHARAN: The
last sentence of his reply, if I heard him
aright, was that the Government of India
have not taken a final decision on this,

SHRI D. R. CHAVAN: I said. Gov-
enment of India has not received any
representation from the employees’ union.

SHRI P. VISWAMBHARAN: On
the gth March this year, the Personnel
Manager of the Cochin division of FACT
had issued a memo to all the members of
the Security and Fire Department of that
division in which it has been said that the
Government have decided to introduce
the Central Industrial Security Force in
the FACT, Cochin division, immediately,
and the Staff belonging to this depart-
ment have been asked to give their op-
tion on or before 12th March. The memo
was issued on gth March and they were
given time for giving the option till 12th
March. That means, they were asked to
give their option within three days whe-
ther they are prepared to opt for the Cen-
tral Industrial Security Force or to be
retrenched. In this connection, I am a‘ a
loss to understand why such an urgert si-
tuation has ariser: in that factory. Seciion
14 of the Central Industrial Security Force
Act says that any section of this force
could be sent on deputation to a public
undertaking on the request of the mana-
ging director of that public undertaking,
showing the necessity thereof, Sub-clause
(2) of the same section says that this force
may be withdrawn when that situation
ceases to exist. To my knowledge, there is
no serious situation there in Cochin. Now,
I would like to ask certain questions.
I want to know whether the management
of FACT has requested the Iuspector
General of this Central Industrial Security





